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* IN  THE  HIGH  COURT  OF  DELHI  AT  NEW  DELHI 

+  OMP (ENF.) (COMM.) 14/2026, EX.APPL.(OS) 67/2026 & 

EX.APPL.(OS) 68/2026  

 

 MS ASSURGEN PHARMA PVT LDT   .....Decree Holder 

Through: Ms. Vaishnavi Viswanathan, 

Adv.  

 

    versus 

 

 MS R T PHARMA          .....Judgement Debtor 

    Through: 

 

 CORAM: 

 HON'BLE MR. JUSTICE OM PRAKASH SHUKLA 

    ORDER(ORAL) 

%         22.07.2026 

 

1. As per the last order dated 06.04.2026, the matter was 

adjourned pending the decision of the High Court of Andhra Pradesh 

in W.P. 32836/2025.  

 

2. Today, it has been informed by the learned Counsel for the 

Decree Holder that by order dated 11.02.2026 in W.P. 32836/2025, 

the arbitral award dated 20.07.2025 has been set aside and the matter 

has been remanded to Andhra Pradesh Micro and Small Enterprises 

Facilitation Council.  

 

3. In view thereof, since nothing survives in the present 

enforcement proceedings, learned Counsel for the Decree Holder 

seeks to withdraw the present petition with liberty to file it again as 

and when situation arises.  
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4. In view of the above, the present petition is dismissed as 

withdrawn.  

 

 

OM PRAKASH SHUKLA, J. 

JULY 22, 2026/at 
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